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MR. DEPUTY SPEAKER : The result*
of the Division is : Ayes: 26; Noes: 73.

The motion is not carried by a majority
of the total membership of the House and
by a majority of not less than two-thirds
of the Members present and voting, There-
fore, the motion is lost.

The motion was negatived.

16.50 Hus.

ALL INDIA AYURVEDIC MEDICAL
COUNCIL BILL

SHRI A. T. SARMA (Bhanjanagar) : I
beg to move :

“That the debate on the motion ‘That
the Bill to provide for the constitution of
an All India Ayurvedic Medical Council
for India, maintenance of an Ayurvedic
Medical Register for the whole of India
and for matters connected therewith, be
circulated for the purpose of eliciting
opinion thereon by the first day of the
pext session'. which was adjourned on
the 10th May, 1968, be resumed now.”

MR. DEPUTY SPEAKER : The ques-
tion is :

“That the debate on the motion *That
the Bill to provide for the conmstitution
of an All India Ayurvedic Medical
Council for India, maintenance of an
Ayurvedic Medical Register for the
whole of India and for matters con-
nected therewith, be circulated for the
purpose of eliciting opinion thereon by
the first day of the mext session’, which
was adjourned on the 10th May, 1968,
be resumed now".

The motion was adopted.
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"Iy'he following Members also recorded their votes :—
A

ES: Shri Bhogendra Jha;

NOES: Sarvashri P. K. Khanna and Nawal Kishore Sharma.
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SEVERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER: Order, order.
We have had a full discussion. The only
question was, we wanted to resume the
adjourned debate, because the Minister, on
that day, could not reply. Ther=fore, we
had that motion.

SHRI SRINIBAS MISRA (Cuttack) :
‘We bave bad no say.
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MR. DEPUTY-SPEAKER : 15 Mem-
bers have participated in this.

DR, MELKOTE (Hyderabad) : We
want to participate,
MR. DEPUTY-SPEAKER : I am very

sorry, Dr. Melkote. 1 would very much
like you to say a few words on this Bill,
but then if I permitted you, I would have
to permit others also, and then the debate
will go on. We are pressed for time.
Later on you will get an opportunity to
express your opinion. Now, I call on the
Minister.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : Sir, I
thank the hon, Members for taking a very
keen interest in supporting the principle
that has been adumbrated in this Bill. We
have high respect for Mr, A. T. Sarma
who is an old parliamentarian. Besides that,
be iy a very eminent Ayurvedic physician,
is highly respected, and his reputation has
even travelled across the seas. But un-
fortunately, in the Statement of Objects
and Reasons, he was rather very unkind to
the Government. He says that the Central
Government is controlling the Ayurvedic
education and treatment merely on the
advice given by its Adviser on the indi-
genous systems of medicine. He is fully
aware that in India, the Ayurvedic educa-
tion at the undcr-graduate level, as that
of the education in the allopathic system,
is completcly under the State Governments.
Only whenever there are units of research
or post-graduate classes established in the
States, the Centre goes there with 5 general
financial help as well as technical advice.
Therefore, it i3 not a fact to say that here
we are being gqcmed only by the advice
given by the Adviser on the indigenous
systems of medicine. Besides, we through
the Boards and Committees at the Centre,
always do take a very keep interest in the
matter of Ayurvedic education and treat-
ment.

There is another point which he men-
tioned. He says that all the commiltces
on the indigenous systems of medicine have
recommended the establishment of as
Ayurvedic Medical Council to control the
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Ayurvedic education and treatment but that
no action has yet been taken by the Cen-
tral Government in the matter. It is again
not a fact. For the elucidation of the
Members of this august House, 1 would
like to give a statement in which I will
try to show what work bas been done in
this behalf, Ip 1958, the Udupa Com-
mittee recommended Central legislation; in
1959, the Central Council of Ayurvedic
Research recommended central legislation.
In 1960, a draft Bill was prepared in the
Minpistry. In 1961, the Planning Commis-
gion did not favour the integrated Ayurve-
dic education recommended by the Udupa
Committee and the Central Council of
Ayurvedic Research. Therefore, at & spe-
cial meeting, the Ayurvedic Panel of the
Planning Commission recommended suddha
Ayurvedic education. I caa quote a num-
ber of steps and measures that the Centre
has taken in order to implement the recom-
mendations of the various committees.
15 members have participated enthusiasti-
cally in this discussion and everyone of
them has accepted the principle. There-
fore, there is no necessity to elicit public
opinion by circulating this Bill. Public
opinion is elicited if there is any contro-
versy in the House or outside. But in this
case, people from all walks of life have
smid that they want an Ayurvedic Council.
Therefore, there is no necessity to circulate
this Bill for eliciting public opinion.

The Central Council of Health at its
meeting held in October "62 at Maha-
baleswar recommended inter alia that the
curricula and syllabi of studies for siddha,
ayurveda and unani courses should be
circulated to the States and brought up for
comsideration at the next meeting of the
Council. Thig has been done. The State
Governments have given opinions.
They have been studied gnd comsolidated.
The Council made this recommendation
that in its opinion, graduates of integrated
have become doctors of an inferior type
rather than vaidyas of high calibre in most
cases. They became neither good dectors
por good vaidyas. Accordingly, a panel
was set up by the Planning Commission
in 1962 and in view of the recommenda-
tions made by the panel a committce was
stt up in January 63 under the chairman-
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ship of Shri M. P. Vyas, the then Minis-
for Labour and Health, Gujarat. There
was some controversy about suddha and
non-suddha ayurveda. We asked Mr. Vyas
to draw up a curriculum and syllabug in
pure unmixed ayurveda, extending to ower
4 years, which should not include modern
medicine or allied sciences.

The hon. member is of the view that
nothing has been done. That is not cor-
rect. I would like him to withdraw this
Bill, because our Bill is now ready. We
wanted to introdluce it this session itself,
but unfortunately when it went to the
Cabinet sub-committee, they said it must
be broad-based end suggested some chan-
ges. We have accepted it and we are
now redrafting the Bill. Therefore, I
would request the hon. member to with-
draw the Bill. He is a very good man.
He is & real vaidya who has the qualifica-
tions prescribed by Charak and Sushruta—
soft in word, kind in heart and under-
standing. Therefore, I would very much
like him to withdraw the Bill and allow
the Government to introduce a compre-
hensive, composite Bill in the next session.

SHRI A. T. SARMA (Bhanjanagar) :
Sir, I am very thankful to the hon. mem-
bers who have taken part in the discussion
on this Bill 15 members have spoken
and they have all opined that the Bill
is worth comsidering. The Deputy Minister
agrees with the principles of the Bill and
he has complimented me for it. At the
same time, he has asked me to withdraw
my Bill. I have to state my own position
so that he would not insist on me to with-
draw my Bill.

The same Bill was introduced in 1962.
It came up for consideration in 1965. The
then Health Minister gave an assurance
that she would bring a comprehensive Bill
within three months, This assurance was
given before the end of the last Parlia-
ment. A committee was appointed for this
purpose but that committee ‘did not meet
at all. Throughout her regime no action
was taken to implement this assurance and
that is why I was obliged to introduce
this Bill again in this session. Fortunately,
it came up for consideration soon, 1 am
Dot pressing government to accept my Bill
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at this stage, because they are going to
introduce a Bill on the same lines. They
say that it will be very comprchensive.
But | have my own doubts about it.

The then Minister of Health, Dr. Sushila
Nayar wanted that ayurved should be
killed. So, she included it in the indigen-
ous systemg of medicine like homoepathy,
hydropathy, unani, npaturopathy, siddha,
yoga and others, She wanted that there
should be some representation for each
sysicm on the board so that ayurved will
be only one among them. In that way
she wanted to kill ayurved. That was
ber policy. Even the Britishers, whils they
did not give any encouragement to ayur-

That is why she did not take any action
to draft the Bill and kept quiet. So, I
was obliged to re-introduce it this session.

Now, of course, we are fortunate that
we have three Ministers who have mnot lip
sympathy but real sympathy for ayurved.
But the machinery on which they have to
depend for implementing their decisions
is controlled entirely by allopaths. With
those clutches in the Ministry I do not
know how these Ministers, in spite of
their real sympathy for ayurved, can do
something for ayurved. I know that they
bave sympathy for ayurved. But, at the
same time, 1 would say that government
would not be losing anything by circulating
that Bill for public opinion.

SHRI SURENDRANATH DWIVEDY
(Kendrapara): After all, this Bill is only
for circulation which would help govern-
ment to know the views of the public
So, why not accept this ?

SHRI A. T. SARMA : I am also pre-
pared to give this assurance that I am pre-
pared to withdraw my Bill the moment
the government bring a comprehensive Bill,
which will serve the purpose.

SHRI B. S. MURTHY : All right; I
accept it

SHRI A. T. SARMA : Then I do not
want to say anything more, I request the
House to accept my motion,
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MR, DEPUTY-SPEAKER : Tho ques-
tion is:
“That the Bill to mvide!ormn

constitution of an AI.'I India
Medical Council

opinion thereon by the first day of the
next session,”
The motion was adopted.

12.16 Hms.
TREASON BILL
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